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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

0.A. NO. 5 OF 2025

A copy of the handing over/taking over of
the land in question to the Horticulture
Department, DDA.

IN THE MATTER OF: -
KARTAR SINGH
AND ANOTHER ...APPLICANTS
VERSUS
GOVT. OF NCT OF DELHI
AND OTHERS ...RESPONDENTS
NDOH: 04.07.2025
INDEX
S. NO. PARTICULARS PAGE NO.
1. |Reply by way of affidavit on behalf of 1-4
Respondent No. 4, Delhi Development
Authority.
2. | Annexure “R-1"- 5-6
A copy of the Notification No. RNZ/526,
dated 23.05.1963, declaring Village
Najafgarh as urban land.
3. | Annexure “R-2”- 7
A copy of the S.O. 2190, dated
20.08.1974, placing Village Najafgarh at
the disposal of DDA.
4. | Annexure “R-3”- 8
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5. Annexure “R-4” 9
A list containing the details and locations
of the parks transferred to SDMC/MCD.

6. | Annexure “R-5”- 10
A copy of the handing over/taking over of

the water body near DTC terminal,
Najafgarh by DDA to SDMC.

7. Vakalatnama. 11

RESPONDENT No.4/DDA
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DEEKSHA L. KAKAR
COUNSEL FOR DDA

B-6/58, LGF, SAFDARJUNG ENCLAVE
NEW DELHI - 110029.

Ph. 9313119255 |deeksha.kakar@scladi.com
Enrol.No.D/1154/2008

Place: New Delhi
Dated: 03.07.2025
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO. 5 OF 2025

IN THE MATTER OF: -
KARTAR SINGH

AND ANOTHER ...APPLICANTS
VERSUS

GOVT. OF NCT OF DELHI

AND OTHERS ...RESPONDENTS

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 4, DELHI DEVELOPMENT
AUTHORITY.

I, Chohal Singh, S/o Late Shri Hari Lal Singh, aged about 53 years,
currently posted as Deputy Director, Horticulture (Div.VIII)
of the Delhi Development Authority, having office at

Janakpuri, do hereby solemnly affirm and declare as under: -

1. That I am duly authorized and competent to affirm the
present Affidavit on behalf of Respondent No. 4/Delhi
Development Authority (“DDA”), which has been
prepared under my instructions. I am fully conversant with
the facts and circumstances of the present case on the basis

of the records maintained in the office to enable me to file

the present Affidavit on behalf of the Respondent.

KAMLESH
TRIPATH 2,
ARLA: C.L. DELHI
Regd. tvo. 19421
Eapiry tsate
61-02-2430

;l“ e present Original Application (“OA”) has been

rggistered on the grievance of the applicant that the

ransport Department of Delhi has encroached upon the



179

water body, namely Johar, situated at Khasra Nos. 12/11,
12/12,12/19, 23/5/1, 23/13/2 and 23/1 and is constructing
the DTC terminal and multi-storey commercial building
on Khasra Nos. 12/11 and 12/19 without taking a Change
of Land Use Certificate and No-Objection Certificate
from the forest department. The applicant further alleges
that in the process of construction, they are

cutting/shifting 39 trees.

3. As per the Land Records available with the answering
Respondent, the land at Khasra Nos. 12/11, 12/12, 12/19,
23/5/1, 23/13/2, and 23/1 of Village Najafgarh was Gram
Sabha Land. Pursuant thereto, vide Notification No.
RNZ/526, dated 23.05.1963, issued under section 507 of
the Delhi Municipal Corporation Act, 1957, Village
Najafgarh has been declared urbanized land. A copy of the
Notification No. RNZ/526, dated 23.05.1963, declaring
Village Najafgarh as urban land is annexed hereto as

“Annexure R-1”,

4. After the urbanization, the Gram Sabha Land of Village
Najafgarh was placed at the disposal of DDA, vide S.O.

2190, dated 20.08.1974, issued under section 22(i) of the

Delhi Development Act, 1957. The land in question was

handed over to the Horticulture Department of DDA on
29.06.1981. A copy of the S.O. 2190 is annexed hereto as

O TA R-\‘\Annexure R-2”; and a copy of the handing over/taking

y.,,,rﬁ“m,% of the land by the Horticulture Department is

Aty
ritaC ey amnexed hereto as “Annexure R-37,
ey, 0. 16924

U;:Jl ¥ Dale P
O ui-02- 103" v.,
br OF ‘\\QO
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5. On31.05.2016, the above-mentioned water body situated
in Village Najafgarh, i.c., Water body near DTC terminal
Najafgarh (1.36 acre) has been handed over to the South
Delhi Municipal Corporation (“SDMC”), now Municipal
Corporation of Delhi (“MCD”), by the Horticulture
Department of the answering Respondent, along with 30
other parks (less then 3 acres) of Hort. Div.VIII, DDA. .
A list containing the details and locations of the parks
transferred to SDMC/MCD is is annexed hereto as
“Annexure R-4”. A copy of the handing over/taking over
of the said land by the SDMC/MCD is annexed hereto as

“Annexure R-5”,

6. It is accordingly submitted that the upkeep, maintenance,
care and preservation of the water body, namely Johar,
situated at Khasra Nos. 12/11, 12/12, 12/19, 23/5/1,
23/13/2, and 23/1, is the responsibility of the SDMC (now
MCD).

7. Ttisrespectfully submitted that the present short reply has
been to place on record the relevant facts pertaining to the
land in question. The answering respondent craves leave
of this Hon’ble Court to file a detailed reply to the OA, if
so directed by this Hon’ble Tribunal.

8. The above information, documents and present Affidavit

are submitted accordingly.

OV mes

DEPONENT _
Chohal Singh !
Dy. Director (Hort) '
Hort. Div.-VIII, D.D.A,
Janak Py, New Dolhl- 110088
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VERIFICATION:

Verified at New Delhi on thisu 3 J(lj]ziy ép .‘{hqy, 2025 that the

contents of the above affidavit are true and correct to my

knowledge based on the records of the Delhi Development

Authority. No part of it is false and nothing material has been

TRIPATHI
AkLA: C.L. DELHI
Repd. No. 16924
Expiry Date

: \ al congealed therefrom.
\ '\ 1‘ ‘ '}n_‘k‘--.__:kv «‘*_.r,.—" N‘) N re

\ : ) - 0 ol
i‘ —___..“ ‘\\ L\) \}\-)" ¢ .Je‘
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has soismnt- “rrnr. \». A

that-&eaunrJU;L 2025~,H

N i

Chohal Singh
Dy. Director (Hort.)
Hort. Div.-VIII, D.D.A.

CERTIFIED HAT, TH DEPONE Jmkm HmDalu-ﬂM
ShrIJ LTHC Y Ago. ......
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ANNEXURE R-1




183




184 ANNEXURER-2

s Pecified in
over the Delhi De
“between the



*"'udf&w c&}’{"

1 S%NNEXURE R-3 8
o L R

g %)
\’lv S, .

pve
e pn.

} "fl..v‘xr o /

PR
1<,

“14’1

e
1é
I

MR
/Q ;

iRl
s
e 5L TR

“ TN
{ g

£/2s
: ."f;
T
FELRd 3
A 50/,_2”, :
£ ﬁf"/’/’
Rz
SIS T
Uy
Jls‘v/ I3
S L1740

LT

7 ?[”/ﬂ/zt

- ,)’.0’
T e, 2T
& I
{;"‘3.
L9 3~
AT e
.:J" o""

/Lbk-«cw @ Q’f/é

s oo o

/{f»azih 24 n{g:ﬁi

PR

N-?. &

‘37}“""“
~ pirse M l)er
c-.‘)’f ¥

i ”//09




D, Foxorn).
L9 Flovr Ve

14 NEXURE R-4

P )Mey- 7o AP o F U ) mike/90)s

Detail List of parks Under Hort. Div. VIII % (r:f) 62

DELHI DEVELOPMENT AUTHORITY
OFFICE OF THE DY. DIRECTOR HORT. VI

B2-B JANAKPURI NEW DELHI

9, »ne )2
fto SDMC ( less then 3 acre)

9

'D’}" /0)7//9

F_—ﬂ Name of Schemes ‘Areain |NoOf Park
S.No. Year
S Acres
T [W/o NP €2 (Model Park)Janak uri 265 |1 fowc | aom
\ 2 |M/o NHP (Veer Hagikat Vatika) at C-2 Janak Puri 1.79
‘ 1 SDMC 2016
3 |M/o Green Belt C-3A at Janak Puri 2.66 1(Six piece) [SDMC 2016
4 |M/o NHP (Near Petro Pump) at Janak Puri 0.27 1 SDMC 2016
5 |M/O NHP B-3 ( Kamla Malhotra) at Janakpuri 2.31 1 SDMC 2016
6 |M/O NHP B-2 ( Model Park) at Janakpuri 2.53 1 SDMC 2016
7 |M/o Water Body near DTC Terminal, Najafgarh 1.36
1 SDMC 2016
8 |M/o Water Body Senior Sec. School at Najafgarh 1.03
1 SDMC 2016
9 |M/O NHP A-4 C at Janakpuri 1.00 1 SDMC 2016
10 |M/O Park A-3/97 at Janakpuri 1.40 1 SDMC 2016
11 |M/O Park NHP A-2/90 at Janakpuir 0.41 1 SDMC 2016
12 |M/O Park A-1 B at Janakpuri (Gim wala) 1.92 1 SDMC 2016
13 |M/O Park A-1 /248 at Janakpuri (opp. Gim) L- 1.28
Shape 1 SDMC 2016
14 |M/O Park A-1 /314 at Janakpuri (Battak wala). 0.81 1 SDMC 2016
15 |M/o A-1 Green belt near Pankha Road 0.24 1 SDMC 2016
16 |M/o NHP near Asalat Pur Village 0.61 1 SDMC 2016
17 |M/o NHP near DTC Colony at Hari Nagar 2.44 1 SDMC 2016
18 |M/o NHP at Partap Nagar 2.66 1 SDMC 2016
19 |M/O NHP Chanchal Park D-Block at Janakpuri 0.95 1 SDMC 2016
20 |M/O NHP Park No. 38 D-Block at Janakpuri 1.07 1 SDMC 2016
21 |M/O NHP Park No. 27 D-Block at Janakpuri 1.00 1 SoMC 2016
22 |M/O MP green area Todapur 2.39 1( Two Piece)|N-MCD 2016
23 |M/o Green belt MS Block ( Kanhiya Park) at Hari 0.99 )
Nagar SDMC 2016
24 |M/o Green belt MS Block ( Ekta Park Park) at Hari 2.03 "
l Nagar SDMC 2016
- 25 |[M/0 Shyan Vihar (NearMetro Station) at Najafgarh | 1.19 :
; SDMC 2016
' 26 |M/O Park and green belt RSP/NHP at A Block 2.01 .
Bakkarwala SomC 2016
| 27 |M/O Park and green belt and RSP at C Block 1.20 i
Bakkarwala SOMC 2016
28 |M/O Shastri Park at Inderpuri 2.72 1 N MCD 2016
29 |M/o Park at site No.-1 Shankar Road 1.08 1 N MCD 2016
30 |M/o NHP (Near Varinder Nagar) at Janak Puri 0.55 1 SDMC 2017
31 |M/O Park near CRPF Colony at Najafgarh (North side) sbmC
s 1 2018
Total 46.60 | l\'

e

Dy. Director(Hort.)-VIll

DDA




< A D =

! 3\ 1 ‘a
ANNEXURE R-5 B |
)V localen - laalex \nm((\(cj W -2 Tayminag |
t\cﬁ'-ﬁ—aax—‘n !
B e s — S5y7 A
3 Radhavu— 359
Y | Blloall &R ish ox mat eys
S [ Dvelon D \Lald
b || S4'sr avill gavrwr VTG M
7k Q\OM{féQ%\Lmnvksk — G Ns?P
I\, PigLJJ"\L‘\\\‘A“i’ oot - Nt
9 RoguixéDpipelirg = 238 w.
o < €0 Sict oy vur - e
3 _ ; W Benchog Suigt er = S Nap h
i ! l 12 Tubre\oeld Sgishocmt: oy !
5"' s A o lohd e = R j 13 Swogtflong— Tree — N/
‘r o .D“qum = 206 m‘V . Shyu ey - ot
e8I 5= AABAC/2 4] B gagid ML unt Tyee 59 new
3 ¢. 35+ 234242 = Us o | B ISINeY
¢ Srlue3s)Cae33) Cue 24D e
Tory Ry T3 wes el e
; = Shaupglies = o 17 Bann@e,mvb«
— DT Wi b [ = 52 %24 =[29¥ 4 h N Bw,uwQMyk
S Tox (maih) Je = s946e(ac BREY 4 | esat Qughbin = Unes
iy A AT LT : £
o & 9 #3/Z —71 TS WS LR
u: T@(I S ﬁ)?‘ﬂ 73 ¢34 /4@5 A == e IGTRUN h,..‘vecu{inb/h
NS P St : — | © O?‘LQ Secny
e ,E.M S e I T T B o) Z e

\-\o\ \.UD@ @,% . | T MMM <ow\l~vb

19 (el e

LN




oA

DELHI DEVELJF&&NT AUTHORITY

&35 |
14
NCT OF DELHI COURT FEE ‘ﬁ’\

DLCT243441 1C25550

[T T

oy |

POWER OF ATTORNEY

o ;
K&U‘(]I—a}’ ...... J?f?;{%fr ...................... PIff/App./Petitioner/Complaintant

VERSUS

e e RS R Defdt. of Resdit.

do hereby appoint. D%/iﬁ?;:: LA,P; KAKAR
. vocate
D@ng‘l ..... Z,OO‘J .......... Iéq ZQJM £ gear%?ﬂﬁ’éﬂedtﬁ Edvocate(s) to be my/our Advocate(s)

in the above noted case and authorise him/them :- N,.,’é’ :‘?’?_ 15"‘:'3\’3 M-2313¢19 255

To act, appear and plead in the above noted case in this Court or m1 319%35 éﬁﬁ#?ﬁh‘ﬁ:’h‘?ﬁ‘é@ér‘r{é‘%‘f”’
be tried or heared and also in the appaliate Courts.

To sign, file, verify and present pleading, replications, appeals cross-objections, or petitions for executions,
revision restoration, withdrawal, compromise or other petitions, replies, objections written statements, affidavits or
other documents as may be deemed necessary or proper for the prosecution of the case in all its stages.

To file and take back documents and also withdraw unspent diet money or printing charges that may arise

“touching orin any manner relating to the said case.

To take out execution proceedings.

To deposit draw and receive : money cheques, and grant receipts therefor and to do all other acts and things
which may be necessary to be done for the progress and in the course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the Powers and authorities
hereby conferred unto the Advocates whenever they think fit to do so and to sign the power of attorney on my/our
behalf. :

And I/we the undersigned do hereby agreed to ratify and confirm to acts done by the Advocates of their
substitutes in the matter as my/our own acts, as if done me/us to allintents and purposes.

And l/we undertake that I/we or my duly authorised agent would appear in the court on all hearings and will
inform the Advocates for appearance, when the case is called.

And l/we undersigned to hereby agree to hold the Advocate or their substitutes responsible for the result of
the said case in consequence of their absence from the Court when the said case is called up for hearing, or for any
negligence of the said Advocates or their substitutes. :

And I/we the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by
me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the prosecution of the said
case until the same is paid up.

IN WITHNESS WHEREOF I/we do here unto set my/our hand to these present the contents of which
have been understood by me/us this day of 2025

Accepted, 3
Advocate(s) \ o M |
_ RS Deputy Director(LM)SWZ
DELHI DEVELOPMENT AUTHORITY for DMR%@.@WWMWRITY

Vikas Sadan, New Delhi-23 Dwarka, New Dethi-110075
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